375 Motion re. Extentsion of
tirme for Joint Committee

[Sh. Nathuram Mirdha]

“That this House do extend upto
‘the last day of the first week of
Monsoon Session, 1992, the time
for presentation ofthe Report ofthe
Joint Committee on the Bill further
to amend the Constitution of India
viz. the Constitution (Seventy-
Second Amendment) Bill, 1991
(Insertion of newpart IX and addition
of Eleventh schadule).”

M3 SPEAKER: The question is:

“That this House of extend uptothe
lastday of thefirst week of Monsoon
Session, 1992 the time for
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of India
viz. the {Instertion of new part IX
and addition of Eileventh
Scheduled).

The motion was adopted. )

SHRI GEORGE FERNANDES

{Muzaffarpur) { wanted to protest. But out of .

deference to the hon. Members and
Chairman, | did not protest.

-

MR SPEAKER: | think, we will take
calling attention after Lunch.

13.28 hrs

The Lok Sabha then adjourned for Lunch
till thirty minutes past Fourteen of the
Clock

. The Lok Sabha re-assemb!ed after Lunch
* at thirly-seven minutes past Fourteen of
* the Clock. '
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Calling Attention 376
Strike by Share Brokers

[MR. DEPUTY-SPEAKER in the Chair)

CALLING ATTENTION TO A MATTER OF
URGENT PUBLIC IMPORTANCE

Strike by Share Brokers
[English]

- MR. DEPUTY-SPEAKER: The House
w:ll nowtake up Calling Attention. ShriGeorge
Fermandes.

SHRI GEORGE FERNANDES
(Muzatfarpur): Sir, | cail the attention of the -
Minister of Finance to the following matter of
urgent publicimportance and requestthathe
may make a statement thereon:-

“Situation arising out of the strike _
byshare brokers resultinginclosure
of Stock Exchanges over the
implementation of the provisions of
Securities and Exchange Board of
India Actandthe stepstakenbythe
Governrnent in regard thereto”.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): The Securities and
Exchange Board of India (SEBI) Ordinance
was promulgated by the President on 30th
January, 1992. The ordinance provided for
the establishment of a Board to protect the
interests of investors insecurities, topromote
development of the securities marketandto -
regulate it. The Securilies and Exchange
Board of India Ordinance has since been
replaced by an Act of Parliament during the
current Session. The SEBI has been
established on 21st February, 1992 under
Section 3 (1) of the Act.

The powers and functions of the SEBI
include regigtering and regulating the warking
of stock brokers, sub-brokers and other
intermediaries who may be associated with
securities market in any manner. Section 12
(1) of the SEBI Act provides that no stock-
broker, sub-broker etc. shallbuy, sell or deal
insecurities exceptunder, andin accordance
with the conditions of a certificate of
registration ebtained from the SEBI in
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accordance with the rurles 1 1ade under the
Act, The proviso to the Sectic n provides that
.a person buying or selling securities or
otherwise dealing with the sec irities market
as a stock broker, sub-broker vtc. and such
other intermediary who may bv associated
with securities market immediately before
the establishment of the Board fur which no
registration certificate was nece..sary prior
to such establishment, may...... cantinue to
do so for aperiod of three months irom such
establishment or, if he has n.ade an
application for such registration wthin the
said period of three months, tll the isposal
of such application. The SEBI Boo'd was
censtituted on February 21, 1992. Thithree
month period expires on May 21, 1932.
Section 12 (2) providus thatevery apph ation
for ragistration shall be in such manne- and
on payment of such lve¥ as ma; be
dulermined by reguiations. Section 12 (3)
provides that the Bcard may, by order,
suspend orcancelacurtificale of registration
In such manner as may be detormined by
regulations. However, no orger undar this
sub-sectionshallbe made unlessthe persen
concernad has been given a rsascnable
opportunily ¢f being heard. Section 20 (1)
provides that any person aggneved by an
order made under the Act or the rulus or
regulations made thereunder may preler an
appeal to the Central Governemni within
such time as may be prescribed.

SEBI issued a lefter dated 10th April,
192 1o Stock Exchanges advising them to
supply to their members a copy of the
apphication torm for registration which was
enclosed with the letter and to forward the
application forms alongwith cheques/
Demand Drafts for the fees so as 1o reach
SEBI by 20th May, 1992 in order to enable it
to process the applications under the Acl.
The United States ol America, Japan,
Australia, Kerea, Taiwan and Singapore have
similar provisions for registration of brokers.

The members of the Calcutta Stock
Exchange stopped trading on April 15, 1892
and of the other exchanges from April 16,
1992in protestwithout informing ordiscussing
the matter with the Government or SEBI.
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Subsequently the brokers expressed their
concern about the levy of fees to be paid with
the application. Taking note of the brokers
concem. SEBI substantially reducedthe one-
time registration fee 1o 1/100th of 1% of the
turnover of the individua! brokers to be paid
annually for a period of 5 years. The fees
workouttoRs. 1000 perRs. 1 croreturnover
of the brokers. SEBIissueda press statemant
onthis reduction of fees on Sunday April 19,
1992. SEBI has taken a flexible aproach
towards the fees al the same L:me ensuring
ihat it pertorms the duty cast on it under the
law. The registration fees will be required to
be paid by tne brokers on the grant of a
certiicate of registration by the Board under
the ruies and regulations frarmed under tha
Act and need not be remitted along with the
application

The Presidents and representatives of
15 Stock Exchanges had met in Bernbay on
2.4.92 to consider the letier from SEBI on
reg:stration. Subsequently, they submiiteda
reprasentation each to the Finance Minister
andlo Chairman, SEH!. The main pointinthe
repracentation is that there is no need for
registration of members of Sigck Exchanges
with SEBIL. Members of most of the Stock
Exchanges inthecountry hadrefrainedfrom
trading as protestagainst the letterissued by
SEBI from 16th April to 24th April, 1992.
Trading resumed in most of the Exchanges
on27th April, 92 andin althe Stock Exchanges
on 28th April, 1992,

Sqction 28 of the SEBI Act provides that
it the Central Government is of the opinion
that it is necessary or expedient to do so in
publicinterest, it may, exemp! any person ar
class of persons buying or selling sacurities
orotherwise dealing withthe securities market
tromthe operation of the provisions of section
12(1).

A writ petition has bean filed before the
Calcunta High Court challenging inter-alia
the validity of the letterdated 10.4.92 issved
by SEBI to Stock Exchanges on registration
of their mambers. The pelition has been
admitted by the High Court and accordingly
the orders of the court are awaited in the
matter.
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Thebrokers are importantintermediaries
in the primary and secondary markets and
are expected to render services to individual
and institutional investors. Exemption from
the requirement of registrationbythe brokers,
as requested by them, will considerably
diminish the role of the statutory authority in
meeting its objectives of ensuringthe healthy
growth of the capital market and also in
ensuring that brokers provide adequate
services to the small investors.

[Translation)

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker, Sir, yesterday the Speaker
had stated that the points | wanted to raise
during the discussion on the Appropnation
Bill yesterday wouid be discussed in the
Calling Attention Motion today Thereforo, |
hopedthatthe statement ofthe hon Minister
of Finance would not be restricted onlyto the
strike that was called off two days back, but
also to the strike and the matter related not
only to State Bank of India, but to the entire
banking system that has come 1o light.
Besides, as aresult ofthemarketcrashinthe
lasttwo days loss of about Rs. 60,000 crores
has been sutfered and the index fell down by
570 points. When index grosses 222, 223, it
means that if the market of capitalist Stock
Exchange has Rs. 3,20,000 crores, then Rs.
60000 crores have been lost by the people
Only the future will tell as t0 what fate these
people will meet. The hon. Minister has
much more knowledge than we have that a
large number of people of lower sections
closed down their business or shops in the
hope that the investment of money in the
share market will grow at a faster pace as it
is the best means to earn huge profits. Thus
the money of these lower class and middle
lower class people was also included in the
loss of Rupees sixty thousand crores.

The very first sentence of the statement
made by the Minister indicates asto how
much disturbed the Government s due to
the activities of SEBL. The Governemnt
promulgated this ordinance in a hurry and it
was reasonable to be so on the part of the
Government, As soonasthesessionbegan,
the Bill was passed and steps were also
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taken underthe Billimmediately, Butassoon
as the Government took measures, stock
brokers also adopted various strategies to
challenge the Governent. After keeping the
stock exchange closed for 10-15 days, they
were able to achieve what they desired. |
have a few objections in regard to your
statement. Firstly, the Governemnt should
not have reduced the registration fee under
the pressure of the stock brokers We would
accept the capabilty of the Government only
if they find out a way to stick to the decision
that was taken earlier. Just ag the
Government say that it can challenge even
America, then while dealing with the stock
brokers®..... L

MR. DEPUTY-SPEAKER. The word"
.... should be expunged.

SHRI GEORGE FERNANDES' | will
use the word thief if the word.... 15 not
suitable In the market they are called big
bull Newspapers have beon daily referring
them as "big bulls”.

[English]

SHRI MANMOHAN SINGH: For 'Big
Bulf he is using.....

SHRI GEORGE FERNANDES' It is a
parliamentary expression. .

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL(SHR! SONTQSH
MOHAN DEV). .. . s scoundral.

SHRI GEORGE FERNANDES' They
are scoundrals | am prepared to calf them
worse names,

[ Translation)

Secondly | have an objection about
what you have said in the statement:

{English]

“SEBlhastakenallexible approach
towards the fees at the same time

*Not recorded
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ensuring that it performs the duty
castonit.."”

[ Translation)

Here the Governemnt should adopt
more stringent measures rather than baing
flexible. | have an objection in regard to the
pointmade bythe Govermment that sincethe
matter was pending the Calcutta High Court,
hence the Govement couid not take any
action. But filing a case in the count does not
bind the hands of the Government orthat of
the Parliament The Parllament has passed
the law and the Government should
implement it, courts should not be allowedto
create hindrance in any way. Above all,
despite a long statement the Governemnt
have not disclosed as to what action will be
taken in regard to the brokers. Do the
Government have no responsibility? The
Government have provided not much more
information in the statement than what other
people have. Therefore my submission is
that the responsibility of implementing the
law passed by this august House lies enthe
Government.

Mr. Deputy Speaker, Sir, | understand
the problems of the hon. Minister of Finance.
The main problem before him is that the
economic policy of the Governemnt is fully
responsible for the present situation of the
stock exchange. This is the root cause. |
would like to submit that the hon. Minister of
Finance and his colieagues want to prove to
the worldthatthe country is making progress.
But when the industries are on the verge oft
closure, labourers are being renderedjobless,
prices are rising and poverty Is increasing,
the~ in what sense is development taking
place? Progress Is taking place In Stock
Exchanges. It has been reported in the
World Press that India has shown to the
world as to how rapidly the stock exchanges
india are developing. People in India have
also been shown that our country is making
rapid progress though nobody is ready to
agreethat stockexchange speculations have
been playing vital role in the development of
India. Mr. Deputy Speaker, Sir, the
Government are to blame for giving
recognition to the black money inside the
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country and being brought here from abroad.
This has been done during the last eight
months in the first Budget as also in the
second Budget presentedin the House. This
practice itself has created an atmosphere in
which eaming money Is the primary concemn,
no matter it Is by means of theft, dacolty in
broad day light or any other misdeed.
Becausetodaythe Government itselt makes
advertisaments to convert the black money
Intowhite by putting hoardings. Large amaunt
of such money has been Iinvested in the
stock market. The money brought by NRis
and kept in the Banks was also invested in
the stock market.

. Mr, Deputy Speaker, Sir, | would also
like to know from the hon. Minister whether
it Is not true that the Govemment did not
provide the information to the Economic
Intelligence Agency. Are there no big
smugglers in Dubai- |do not wantto mention
the names inthe House - who have invested
their money in Bombay stock exchange and
are engaged in speculation and gambling?
What action have the Governenttakeninthis
regard? Which Department of the
Government has taken action about it? We
would like 1o get a concrete answer to this
question. My submission is that the hon.
Prime Ministershould notkindly seektime as
he did in regard to the Bofors issue but he
should give a proper reply.

Mr. Deputy Speaker, Sir, | disagree that
the boom In the stock éxchange has any
connectiontothe development of the country.
1 would like to explain it to you. in January,
1991 the present Government was not in
power. At that time the index stood 1000
points it does not matter that. The present
Govemment was formedinJune-Juiy, 1991,
butit did not make my difference you yoursell
make a statemeni in and oulside the House
that the country has been ruined and it has
gone bankruptl but by the end of the year,
index reaches at 1900 points. Which
importantincidenttook place inthe aconomy
of the country except that the Government
made an announcementto convertthe black
money into white, for which law was enacted
that helpadthe indexto use from 1000 points
to 1900 points Mr. Deputy Speaker, Sir, new



383 Calling Attention
[Sh. George Fernandes]

Budget points was to be presented on
January 30,1992 and the index increased by
400 points totouch 2300 points. The trend of
rise in the share market and the economic
development of the country have no
connection whatsoever. | would like to give
an example. The rate of the share of ACC in
1991 was Rs. 500/- which reached Rs. 4000/
- by the end of the year. What happened in
the cement industry or to the ACC
management that the rate of the share
JumpedfromRs. 400/-to Rs. 5000/-. Butthis
trend does not stop The ACC share which
was of the value of Rs 400/- atew days ago
reached Rs. 10,500/- afewdays back What
development took place that the rate
increased somuch Andwhyonlytheexample
of ACC, there are many companies which
are ruining in loss and theie are a number of
companies which have already been closed
down.

[English)

Forget the companies that are under
the BIFR. Forget thecompanies that there in
the sick list waiting for loans from the
Government, from the exchequer, from the
people of India so that these fat barons,
these companies can lead their five-star
existence. Forget about them

[ Fransiation)

Even the shares ol those companies
which are lying closed are being purchased
andsoid inthe market. The company scindia
steamship and Navigation has lung been
closed while iis share of Rs. ten which had a
market value of Rs. 9.50P s now being sold
at a rate of Rs.172/- each. Share of Majda
Industnes which was inttially as low as Rs.
5.75 had gone as high as Rs. 1650/-. How
much dividend has been declared by this
company? What is the financial position of
this company? But it 1s owned by a big bull.
These people have deceitedthe middleclass
people of Indiawho donotknoweven A,B,C,
ot stock exchange by manipulating the Stock
exchange and raising the SENSEX. Thus
people have been deprved of Rs. 60,000 in
two day. | have quoted only two examples.
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There are many more, but | do not want to
quote all of them as | do not want to take
much time ot the House. There are many
factories which are lying closed and-where
ourfriends run trade union activities, but the
market value of these closed factories or
companies have ficticiously been in¢reased
by 100 times to 200 times. Pecple were
being betooled and Governemnt went on
walching all this game.... (Inferruptions) It
would be insulting for the House 1o refer to
the name of big bull, here in the House,
Government s free to refer to his name, but
I would not like to do it myself. In my opinion
Government 1s responsible for this,
Government can not run away from tts
responsibility by stating that it is all a stock
exchange game. Your depariment and
Finance Minisiry know as to how SENSEX
1smanipulated. How many stocks determine
SENSEX?Icantell yu aboutthe whole game
playedbetween Feb 28 and Apnil2. OnFeb
28, SENSEX was at 2759. On Apnil 2, tt rose
104387 Mtincreasedby 1500 points. How did
como ttus increase Out of the total nse of
1500 points only four companies were
responsible for increase of 1000 points. All
this game 1s played by brokers TISCO,
ACC, ITC and Reliance are the tour
companies involved. These are notbig bulis
They only use these big bulls and the big
bulls sinke deals with them in return.

15.00 hrs.

Mr Deputy Speaker, Sir, the nise in the
market value of the shares of these four
companies resuited in the increase in
SENSEX by 1500 points and the nse in the
share value of all other companies togethe!
contributed only 500 point rnise in SENSEX
and in this way people became fool If you
raise the value of an Acc share f Rs. 500/-1¢
Rs 105C0/- and promote the companied
which do not even declare dividends and the
companies which maintain their reputation
by all means then you would be putting the
whole country in trouble. | hold Government
responsible for nottaking any action, desplte
everything being in its knowledge.

Ido not want to refer to the name of Shn
NaniPalkhiwala, but afterthe presentation of
Budget, he makes a statement every year



385 Calling Attention

Wae do not agree 10 his views, Our views are
ditterent from his views. He Is the supporter
of your policies, He supports each and every
policy of Government. (interruptions) He
had never been our suporter. Do not say
anything, if you do not know. Mr. Speaker,
does not allow to raise any privelege motion.
Sopleasedo not raise any such issue. When
immediately afterthe presentation of Budget
SENSEX reached 3200 Mark Nani Palkiwala
went o big cities of the country and made
speeches. Hemade eamest appealtocheck
this trend of the stock exchange otherwise it
will result in loss. Situations is not such....
then why do you put so much stem or heat
into the stock exchange. You should stop it.
But you did not take any immediate action
but decide to pay a visit to Bombay. But
before you reached Bombay, the Governer
ot RBIShri Venkatraman issued a statement
that the trend should be checked and the
SENSEX should be brought down. His
statement comes on 10th March in the wake
of SENSEX reaching 3500 point mark. In his
speech he stresses upon the need to check
out flow of money from different banks and
financial institutions. At this point of time
SENSEX falls down by 400 points. Then the
Finance Mnister meets the brokers and he
makes a speech on 27th of March,

|English]

MR. MANMOHAN SINGH: When? |
have never been to any stock-broker.

[ Transiation)

SHRI GEORGE FERNANDES. Then
why did you send a request? All right, |
withdraw my words, if you say that you had
notgone? But you must ask your Minister of
State,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): Some people had
come to pay a visit to us in Delhi, but neither
the Finance Minister nor | had gone to meet
them. .

SHRIGEORGE FERNANDES: Allright,
they had came to meet you.
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[English)

SHRI MANMOHAN SINGH: | have not
met any broker either in Delhi or outside
Delhi.

[ Translation)

SHRIGEORGE FERNANDES: Allright,
| take my words back. But the Minister of
State tries 10 advise them. He tells them that
the SENSEX has increased considerably.
But on 27th March..... {Interruptions) Before
the commencement of Tirupatl Sesslons,
the SENSEX which was at 3796 on 27th
Marchtouches as highas 42B5markon 31st
March. It takes place even after a word of
advice given by the State Minister to the
brokers, Everything moves in the opposite
direction.

Mr. Deputy Speaker, Sir, all | want to
submit in this regard is that ten brokers have
been invoived in this whole game. Y ou know
allofthem, by you, ImeanGovernentand
not you as a person. Government has full
information about them. Government knows
theirnames, theiridentities andtheirbusiness
and the type of statements made by them?
Theytelephone the ministers and asks them
as to how many shares do they want in their
name. Hf they do not want to invest their
money, the profit of accrued on them would
be sent to them. Such ministers are also
there who say no to them....

(Interruptions)
[English]

SHRIMANMOHAN SINGH: Youshould
not make such wild charges. | have never
invested a single penny inthe stock market.

{ Translation)

SHRI GEORGE FERNANDES: | know
that. That was the point, | wanted 10 make.
Yes, there are such minister also who do not
entertain the big bulls and tells them to be
out. But lamnot worried abnut such ministers.
But | have recelvedtheiniormation. ik means
there are such ministers. But thera may be
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such ministers who like these big bulls and |
am ready to give proof In support of my
contention If you want, the proof 1s ONGC
Adiscussion has been going oninthis House
as well as In the other House on ONGC
contracts whichis know as SAW pipes, SAW
pipes has got the contract recently The
discussion i1s going on on their way of
functioning This matter has been taken to
the Pnme Minister also Seventy M Ps have
writen aletterto P M in this regard Nowthe
connection between these two have to be
found out by you Iam not blaming anybody
I am only trying to tell that there is a big bull
with the name SAW pipes He is the second
biggest bull in the whole country He had
issued a statement in January that he had
gone through the profiles of SAW pipes
visited s factories, identified s assets lts
share had a face value of Rs 70 each He
purchased all the shares from the market
Today the market value of that share i1s Rs
960/- He sayswith pndethatitisgoingto get
the contract certainly and in the coming year
of 1993 1t 1s going 1o do a business of 900
crore rupees You should investigate the
whole matter The are manythingsthatican
say about it, but | would not

SHRI SOMNATH CHATTERJEE
Please tell

SHRIGEORGE FERNANDES Itis not
possible for me to give detail night now, since
at 3 00 o clock Private Members Business
will be taken up andMr Deputy Speakerhas
rung the bell The matter does not end here
Ireferred tothe big bulls only Whose money
was used inthis game? Two types of money
hasbeenused Firstof all, lwould like to say
that the securities worth Rs 2 lakh crores
belong to the Governent of India Thuse
securities have been captured by 8 big bulls
Tha biggest bull among them makes aclam
over securties worth Rs 70,000 crore
Numberone, the big bull, who makes aclaim
over secunties worth Rs 70 thousand crore
misused this security money and number
two, he not only misused the State Bank of
India but also the other banks This game is
notbeing playedforlast 3 months butfor last
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two years, The officers of the State Bank o
India and your Ministry could not datect 1
Had there not been this crash or this Issug
raised In the Housa for last 3 days, man,
things could not have coma to the ford
Therefore, with due regards, | would like t¢
submut that the Hon. Minister has great love
for these banks That is why when | raise;
the issue in regard tothe Banks inthe Hous
and involvement of high officials of thes:
banks in looting Rs 2 thousand crore in :
year, he made Interruptions several timas
But he should not underestimate my love f
him Nobody can save these instiutions
the hon Minister leaves their managemen
in the hands of thleves Excepting for a few
people, allthe big people involved in tshoul
have been In jail They spend Rs 10 to 2(
thousand in a day in five star hotels and
spend lavishly when they invite their friends
s an excess with the country Today thers
was a demand to arrest these guilty peopls
Please arrest them We will extend our ful
support to you in this cause | may be one ol
your bitter enemines but in this respect the
whole House will support you Inthe preser
circumstances, theGovementcandoalotic
set many things nght

Mr Speaker, Sir, whatthe SB1 an
other banks have done The bank officer:
have prepared false Bankers receipts.

[Enghish}

Bankers receipts was prepared 5 pe
cent commission was paid for preparin]
these false bankers receipts and taking nisk
but thay took the risk

[ Translation)

Please have it probed as to how muct
money of the banks was investedinthe stoc!
exchange As a result of this, the rate ¢
interest of the call money went up to 105 pel
cent Three months ago there was no takel
forthecallmoney ttgenerally went upby 40
50-60 per cent But 5-6 days ago It shot v
to 105 per cent, because allthe banks runon
deficit Therewasnocash Since their money
was in bad debt, the banks themselves took
loan as call money atthe rate of 105 percen!
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iterest. Therefore, | would like 1o ask the
ion. Minister to take action on the following
®ints.

(1) Please informallthe smallinvestors
of the country that this stock
exchange is nothing but a "Salla

' Bazar'. The Middle class, the lower
middle class and the poor
employees should not fall a prey of
this "satta’ business.

(2) Please file F. . Rs against the big
bulls and other bulls about whom
the Government has information.
Please do not confine it 1o the bulls
only and implicate the officers of
those banks which are involvedin it
and have orders issued by the
Ministry of Home Affairs for their
arrast so that the matter could be
investigated.

(3) Please issue orders asking all the
officers of financial institutions, the
Reserve Bank of India, L.I.C.,
Mutual Funds and banks for
furnishing a statement, with details
of money amassed by them in their
own name, in the name of their
family members and friends - from
stock market during the last two
years. Please compel them to
turnish this information in a
statement to the Governemnt.

(4) It is learnt that the Government is
trying to decode the computers of
the big bulls. | came to know that
ShriRajof Income Tax Department
from Madras hascometo Delhiand
isengaged indecoding computers.
i this work has not been done
please decode them immediately
or take necessary steps in this

regard,
English)

SHRI MANMOHAN SINGH: You are
10t helping the process by saying this.
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[Transiation]

SHRI GECRGE FERNANDES: (5)
Please issue orders to all the officers of
financial institutions that they should not
involve themselves in any illegal activity of
the stock exchange.

|English]
They should not play onthe stock market,
[ Translation)

| shall place the information on next
debate as 1o how and how many persons
invested money of their companies and
institutions on it.

(6) Please warnthebrokers whopossess
huge sums of money at piesent. They can
utilise It as they wish. | take it seriously when
I say that they even telephone the Ministers
and ask how much money should be
depositedin their names.

| am not making any allegation against
anybody, buttyou wanttocollectinformation,
ask your Ministers and high officials astothe
extent upto which they are involved in i,

[English]

MR. DEPUTY-SPEAKER: Shri
Rupchand Pal. We have got only fifteen
minutes at our disposal. Because at 3.30
p.m. we shall have to take up the Private
Members' Business.

SHRIRUPCHAND PAL (Hooghly): Sir,
| am very conscious of the time.

MR. DEPUTY-SPEAKER: In addition to
this, you have to save five minutes for
introduction of Finance Bill. it is also very

important.

PAL: Sir, the hon.
Finance Minister, In his statement, has not
touched the points given in my notice.
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SHRI SRIKANTA JENA (Cuttack). Sir,
on this issue, we are prepared to listen. We
areinterestedto participate inthisdiscussion,
butthe members whohave giventheirnames,
are aliowed to participate in this discusslon,
thatis all nght But, the time should be given
to the Members whose names are there. If
necessary, we are preparedto sit even after
6 O'clock We are interested to listern to all
the points that have been raised by Shr
Ceorge Fernandes and otherhon Members.
We want to listem to the Finance Minister
very carefully

MR.DEPUTY-SPEAKER Mr.Jena, you
are always very careful.

SHRI RUPCHAND PAL: The points
made by me in my notice have not been
coveredinthe statement bythe hon Finance
Minister My nolice was. "Reportedfinancing
by SBl and other banks for speculative
activities in the stock market *

Yet another scam has surfaced while
this House has not yet completed its
discussion with regardto Bofors, with regard
to ABB No satisfactory reply has come from
the Government Unprecedented massive
fraud of a dimension which has never
happened in independent India has comr 3to
light - Rs 600 crores were given bv SBI for
speculative purposes to Mr Harshad Mehta
lamtaking the name bacause my notice was
spacifically relate3 to this Harshad
phenomenon

This ¥ 19t the first time that SBI Is
involvedinhaud Fromthedaysof Nagarwala
are you remember, many such grave
wregulanties have come belore us, and here
we findthat a big bullhas been allowedtouse
Government security in a very very dubious
manner andto just cause boomto the share
market as a resuit of which, as has been
stated by the hon colleague of mine,
unprecedented decline has alsotaken place
causing distress tothousands andthousands
of smallinvestors, it hasalsobeenmentioned
that this big bull has been associated with
Mazda, and he has also given the figure to
showhow ashare of thevaiueof Rs. 5 75 per
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unk has reached the figure of Rs. 1,8000 in
the chart. "

Two questions arise. | amnot going into
them. But, then, it may be a good thing that
there is a decline; but, atthe same time, it will
causedistress tothe smallinvestors; andthe
Governent has failed miserably to protect
the interest of the investors in general and
particularly the small investors, because,
they had been, In spite of their knowledge,
sitting upon i and allowing them to do ali
these things. That is a charge.

Tilltoday, as you know, it has come out
in the Press that one CBI equiy has also
been started; and it has also come out inthe
Press that the RBI is looking into the
irregularities not only of SBI but also other
banks, and to my knowledge, there are
foreign banks also involved in a big way in
this ugly game, in tha share market.

| am pot taking much tme, because
there are uther speakers also who want to
speak May Iknow howisitthatn spite of ali
these things, the big bull has not yet been
arrested? No FIR has yet been lodged. Not
only SBI, but manyother b2.ak officials have
been Involved the resporsibility i1s to be fixed
to my knowledge But, there are many other
officials who have been Involved in all these
Iregularties and manipulations for all these
years. My question is* 1s the Government
prepared to Iinstiute an equiry commussior
to gointo depth of these operations made by
all these banks in all these months in the

past?

lunoerstandthat during the decoding o}
the computer possessed by Mr Harshad
mehta a lot of information has coma. Is the
Government prepared to lay on the Table of
the House the whole information that has
come as a result of decoding of the computer
possessed by Mr. Harshad Mehta?

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD)" Sr,
| submit that we may continue with this after
six o'Clock.
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PROF. RASA SINGH RAWAT (Ajmer):
It is not possible for me to speak after six 0'
clock. 1 will spsak now.

SHRI GHULAM NABI AZAD: Are all of
your Members prepared for this?

[English)

Before we start the Private members’
Business we have ancther ten minutes. |
submitthatthe Finance Minister would like to
go aheadwith his Finance Billforten minutes.

it may take only five or six minutes.
Yesterday we said that the Home Minister
would make a statement on the bomb blasts.
That statement may be made and then we
can go ahead with the Private Members'
Business.

MR.DEPUTY-SPEAKER:Allright. Now,
Shri Manmohan Singh.

15.21 hrs
FINANCE BILL, 1992%
__________,___2..

[English)

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): | beg to move:

“That the Bill to give effect to the
financial proposals of the central
Governent for the financial year
1992-93, be taken nto
consideration”.

While presenting the Budget in this
august House on 29th February, 1992, |had
explainedthe salientfeatures of the proposals
contained in the Bill.

|feel gratified by the amount of interest,
discussion and debate that the Budget has
generated. During the general discussions
on the Budget, Hon. Members from both
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Houses made many useful suggestions with
regard to some provisions contained in the
Finance Bil. Many hon. members of
Parilament have also written to me about
their suggestions. A large number of
suggestions have also been received from
members of the public, trade unions,
chambers of commerce, professionalbodies
and voluntary organisations. | am indeed
grateful to all of them for their valuable
suggestions. | would like to assure hon.
Members that we havoe very carefully
considered all the points which have »een
made with reference to the Finance will. In
response to the various suggestions made,
I now propose to move certain amendments
to the Bill. | seek the indulgence of the hon.
Members to explain some of these
amendments. | had occasion to announce
some changes at the time of replying to the
general disscussions on the Budget.

In my Budget speech, | had mentioned
that, with the increase in the exemption limit
and the reduction in income tax rates, many
of therincome tax concessions were no
longer justified. | had, therefore, announced
the withdrawal of deductions under Section
80L, 80 CCA and 80 CCB of the Incoma-tax
Act. Alarge number of representations have
been received indicating that the withdrawal
of Section 80 L willcause hardship, especially
to pensioners and taxpayers In the lower
income group who have investedtheirsavings
in specified financial assets. Several
members of this august House bothfromthe
Treasury Benches and from the Opposition
have urged reconsideration of the decision
o withdraw concessions under Section 80L.
In deference to their sentiments and in
recognition of the need to protect to the
maximum extent possible the interest of
taxpayers in lower income groups, 1 now
propose, as an interim measura, to restore
the decuction under Section 80 L with a
monetary ceiling of Rs. 7,000. Taking into
account the increase of Rs. 600C in the
exemption imit as originally proposed inthe
Finance Bill, the amendment | now propose
with regard to Section 8 should take care of
most of the complaints | have recelved from
tax payers in the lower income groups.

*Moved with recommendation of the President.



